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23. The media will have lass to fear 
if its coverage is balanced and h o ~ s t .  
True professionalism is respected by 
all, even one's opponents. There is 
no other code the Committee would 
prescribe. Anything less would be 
incomplete anything more unneces- 
sary. 

24. Both Radio and TV in J&K 
must be brought up to the requisite 
staff strength with additional person- 
nel and equipment being sanctioned 
to the extent necessary The whole 
gamut of measures regarding security. 
facilities, incentives and insurance 
mentioned with reference to the print 
media apply equally to broadcast per- 
sonnel. 

25. There is scope for far more 
imaginative broadcast programming 
over both radio and television, whe- 
ther from Srinagar and Jammu or 
from Delhi. The broadcast media can 
be used to open a wider dialogue on 
k>cal grievances, factors underlying 
alienation, and even some of the issues 
posed by the militants. A bold pa- 
1% decision is needed and will have 
to be taken by the Government of 
Dclhi. 

26. There is every reason to extend 
all facilities to the international media 
to cover developments in J&K. The 
bundling out of the foreign press from 
Srinagar in January 1990 was a mis- 
take. An open door policy will pay 
dividmts in winning over internation- 
al public opinion despite fears of mo- 
tivated reporting on the part of some. 

27. The Kashmir authorities should 
be able to out across their point of 
view or rebuttals, which the local 
press may be unwiiing to  c a ~ ,  
throub special bulktins over Rad~o 
Aashmir and Doordanhan in Sri- 
nagar. 

28. ~ddtionally, the Government 
ahoukl consider the ust at mm-tm- 
mtiond media such as wall 
tyj!ters and & t u n  boards wkich would 

reed and yhich wmld @l,aake a 
mht evm siwlIl&dlcy be.tm@ down 
by pilitant group. 

29. An &ort should be made to re. 
open the cinemas and at least one 
cinema house could be reopened with 
appropriate security for a start. 

30. AIR has mounted some pro. 
grammes to counter POK and Pakis. 
tan Radio and TV propaganda aim- 
ed at J&K. This effort needs to be 
enlarged and diversified through 
various media. Independent video 
newsmagazines could also play a role 
in this and provide material for do. 
meatic use aa well as for intormation 
abroad. 

3 1. Inter-regional media exchange 
is a desirable means of enabling jour. 
nalists from J&K to travel and work 
in various parts of the country and, 
conversely. of promoting a better 
understanding of Kashmir among jour- 
nalists from the rest of India. To 
this and, the J&K administration 
should encourage professional media 
associations to hold sessions in the 
State. 

32. None of this may be possible 
on a structured basis without the fa- 
shioning of an overall media strategy 
which has to be part of the nation's 
Kashmir policy not only in telling the 
security story but a great deal else 
besides. Inputs for this must come 
from diverse sources within and out- 
side the State. The Media Spokes- 
man we recommend should be the fo- 
cal point of such a media strategy 
planning group. 

33. The Press Council should con- 
sider the possibility of holding a aes- 
sion in Srinagar this coming autumn 
to establish rapport with all sections 
of the vress in Jammu and Kashmir 
and underline its stmng commitment 
to freedom of the Rcss in that State. 

3757. SHRT VILASRAO FAGN- 
ATHRAO GUNDEWAR. : the 
PRTME WbflSlTR be pleased to 
state: (a) the number of promals 
from GuImt Governmefit for regis- 
traBbn of new fndqdps pending wih 
thc U M  Bavtmnrent: 
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(b) the details of industrieo regis- 
tered in the above State by the Union 
Government during the period from 
January, 1990 to June 30, 1991; 

P (c) whether the Government pro- 
pose to accord approval to the pend- 
ing proposals at an early date; and 

(d) if so, by what time? 

THE MINISTER OF STATE I S  
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) No pro- 

posal for registration of new indus- 
trial units in Gujarat is pending at 
present. As per the new Iudustrjai 
Palicy, the schemes of Delicensingl 
Exernpled IndustriesJDGTD registra- 
tion stand abolished. 

(b) I he break-up of applications 
registered under the schemes of De- 
licensing/Exempted Industries/DGTD 
registration during the period from 
January. 1990 to June, 1991 in the 
State of Gujarat is given below:-- 

No. of Registrations 

Year 

Delicen- Exempted DGTD 
sing Industries Registra- 
Industries Registra- tion 
Registra- tion 
tion 

1991 (upto June) . 70 102 24 

Details, such as name of the under- 
location, item(s) of manufac- 

ture and capacity in respect of all 
registrations issued are published by 
the Indian investment Centre in their 
'Monthly Newsletter' copies of which 
are being sent to the Parliament Li- 
brary regularly. 

(c) and (d) Does not arise in view of 
(a) above. 

T H E  MINISTER OF STATE W 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) to (c) Most of the 
items in the petrochemical sector have 
been .de-licensed in the new Indus- 
trial Po!icy and it is hoped that this 
would give an impetus to the growth 
of the industry in the States. includ- 
ing Maharashtra. 

[Translation] [English] 

3759. SHRI K. PRARHANI: Will 
3758. SHR~ VILASRAO NAG- the Minister of INFORMATION 

NATHRAo GUNDEWM: Wiu the AND BROADCASTING be pleased 
PRIME MINISTER be pleased to to state: 
state: (a) whether the 10 K.W. Television I 

(a) whether t k r e  is any proposal centre and an A.I.R. station at Bha- 
to expand and develop ptro&emid wanipatna in the State of Orissa have 
industries in M&ara&tra; started fupctioning: 

(b) if so, tha dehjls thereof: and (b) if not, the reasons therefor: and 

(e) the steps taken so far in this -0 the the b which they would 
= g t ~ d ?  . be commissioned? 




